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Mini Hydel Power Projects

17¢ SHRI R.B. RAl Will the PRIME MINISTER
be pleased to state :

{a) whether any proposais have been recelved
by the Government from the Government of West
Bengal for setting up of Mini Hydel projects in
Darjeeling Hills duting the last two years;

(b) 1f s0, the names of approved projects,

(c) whether execution work for any of the projects
have been stated,

(d) 1t so, the details thereof, and
(e) If not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR
S VENUGOPALACHAR!) (a) and (b) Four proposals
were received from the Government of West Bengal
for setting up of Mini Hydel Project in Darjeeling
Hills Three projects, namely. Roongmook & Cedars
(500 KW), Mangpoo Kan Khola (3000 KW} and
Mangpco Rambhi Khola (2000 KW) have been
approved under the Capital Subsidy Scheme ot the
Ministry cf Non-Conventional Energy Sources

(c; to (e) Execution of the three sanctioned
projects has been imtiated by the State Government,
Roongmook & Cedars project 1s at an advanced
stage <! execution and is lkely to be commissioned
during the current financia' year Civii works have
already been imtiated for the cther two projects

Private Power Projects

180 DR T SUBBARAMI REDDY
SHRI VINAY KATIYAR

Wi the PRIME MINISTER be pleased to state .

‘a) the number of private power projects have
been approved by the Government uptc March, 1986,

‘b, whether a captive power plants scheme has
been formuiated to generate 25 thousand megawatt
pcwer in the private sectcr 1n order ¢ meet the
acute snortage <t power 'n the country and

fc; * 59 the details thereof in rega'd to setting up
of such plants pertaining 12 thermal power digse! power.
hyagel power and atomic power in the private sesinr?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.
S. VENUGOPALACHARI) : (a) Upto the end of March,
1996, seventeen private power projecls were
accorded the techno-economic clearance of Central
Electricity Authority.

*  (b) No, Sir.
(c) Does not arise in view of reply to (b) above

Allotment of Petrol Outlets and LPG Agencies

181 SHRI HARIN PATHAK :
SHRI RATILAL VARMA
SHRI CHANDRESH PATEL -
Will the PRIME MINISTER be pleased to state

(a) the number of Petrol/Diese! retail outlet and
LPG Agencies allotted through Oil Selection Boa'd
and from discretionary quota during each of the last
three years and the current financial year so far
State/Unton Territory-wise,

(b) the number of Scheduled Castes/Scheduied
Tribes/Backward Classes/ Handicapped/Educated
Unemplcyed and ex-Servicemen of military/para-
military forces among them, separately,

{c) whether the Government propose to ac!
more Petrol/Diesel retail outiets and LPG Agencies
during the remaining period of current hnancial yeatr

(d) if so. the details thereof State/Union Termicry-
wise

(e) whether the Government have received any
complaint regarding irreguiarities n atlotment !
above outlets and agencies,

(1) f so, the details thereo!, and

(g) the steps taken by the Govenment in tts
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! TR
BAALU) (a) and (b). The category-wise allolments
of RC dealerships and LPG distnibutorships allotted
through OSBs and under discretionary powers of the
Government during the period 1 1 1893 to 31 3 1996
are as unger
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{¢) and (d). In order to meet the growing
demand, 1191 LPG distributorships and 1040 retail
outlet dealerships have been inciuded in the LPG
Marketing Ptan 1994-96 and RO Marketing Plan
1083-96.

(e) to (g). Complaints are received from time to
time alleging irregularities in selection made through
OESs In established cases of iregularities, fresh
seiections are ordered

New States

182 SHRI BANWARI LAL PUROHIT Wil the
Mnister of HOME AFFAIRS be pleased to state

(ay whethet there 1s persistent demand to declare
sep arale State for roie districts of Vidarbha in
Maharasht .

o4 sn ‘me de'ans ! representations received
M ths regard and

~

g e rearthon of e Governtoerr thereto?
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tay whether *he target ‘oAt oral voAue
generatiun capacty ‘xerd ter e Eanvth Foue v
Plan in the country 13 no! beng achweved

by it so. the target fived v this 1agard and the
estimated total additiunal power! generalron caprac:y
s likely (o be added by the ¢t the pan

(¢ 1he total addiicratl power generation capachy
added in the courtry by the end ot Ma:ch 166

(d) the total amount ¢t tunds earmarked for the
addition of the sard ddiieral capacity in the country
and

(e) the totar experdiure ncur»-d 1t March
189967

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR
S VENUGOPALACHARI) (a) and (b Yes Su Tre
capacity addition target tixed for the Eighth Plan s
30637 7 MW agamnst which, as per the

ASADHA 19, 1918 (Saka)
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latest estimates of Central Electricity Authorty
(CEA), 17,666 57 MW of new generation capacity
15 envisaged 1o be added during the plar
period

(c) The total additional power generation capacity
added in the country during the first four years of
Eighth Plan and including the period 1985-96 s
14798.07 MW

{d) and (e) As against the outlay of Rs 7958¢ 2
crores earmarked for the 8th Plan for the power
sector, the approximate expenditure upto 1994-35
has been 46285 1 crores The outlay for 18%5-36 ¢
Rs 18637 44 crores

[English]
Underworid Culprits

184 SHR! JAGATVIR SINGH DRCNA Wi tre
Minister of HOME AFFAIRS be pleasea 'o state

(a; whether an unauthorsed fac'cny
manutacturing revolvers 1n Tiisad v.iiage !t
Ghatampur Kanpur, Uttar Pradesh

(b} whethrer ary enquiry has been cons*iLtes 2
‘ng out the inks with underworid culpr.s

L. 50 tre cdetals o the ergury

‘g ret the reasons therefor ano

‘e the Tretaybonary measures 1D aviigd sl
racyrrence m Lture?

Tl MN.STER (CF ~2OME AFFAIRS S=R
NOEAD T LURPTAY 3 tr e Tre nicrmation s
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Central Administrative Tribunal Awards

4
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5 SHRI BASUTZER ACHAR'A W
SRIME MIN'STER be peeased o state

(Al whether the varipus m:mst-es 3'e o
implementng e awarads ¢f Central AC™ nistralng
Tobunal which ate 1» favour of emp oyees 271
workers

the ot 50 the delans therec' and

Cwhether the Government prorese “° evi e a
mechan:sm so that the awards giwven by ‘ne Ce '3
Admimstrative Tribunal 1s impiemerted 0 tme a-2
withou! agelav?

THE MINISTER OF STATE IN THE MIN.STHN 00
PERSONNEL PUBLIC GRIEVANIES AN

PENSIONS AND MINISTER OF STATE N T
MINISTRY OF PARLIAMENTARY AFFAIRS SHR 3 R
BALASUBRAMONIYAN) (a) ana {b; Tre Ministr es
Devartments are responsible tor imp'ementing ‘&
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